IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD
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OA.387/93 ; decided en : 30-8-96

v Judgement

Oral erder ( per Hoen. Justice Mr. B.C. Saksena, VC )
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We have heard learned ceunsel for the applicant Sri

r..
C. Suryanarayana.
¥

1. Relief préyed fer by the applicant is fer quashing ef
erder dated 17;8—1992, Annexure-A.1l1 and declaring that the
applicant cann§£ be subjeqﬁxtgbagy discrimination and that
he 1s entitled|te preforma er n@gional prometien retrospect-
ively with effétt from 1-7-1986 or atleast with effect frem
30-9-1986 en par with Sri N.P, Singh and Sri A.S, Singh,
Welfare Admini§trators, whe had been appeinted as Assistant
Wwelfare Commiséi@ners.

2. Learned c%ﬁnsel for the appﬂicant states befere us

> .
that the ether.relief is fer a directien te the Respondents

2 and 3 te reviSe their orders ef fitment ef the applicant
t
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relevant time i% net pressed. Tﬁus, the earlier part ef the
relief indicat%b for directien fer a netienal premotien
retrespectivel§;with effect frem 1-7-1986 remains. Annexure
A.l1l is a letté} in respense to t%e representatien dated
11.6.1992 made;by the applicant regarding adhec appeintment
as Assistant Wé}fare Commissimnerlin Ceal Mines Labeur
Welfare Organiééti@n, and age of guperannuatien in Singareni
Cellieries C&.lLtd. (S3CCL). The representatien made by the
applicant was ﬁighly belated. Itiwas made en 11-6-1992 and
thus any replylthereto cannet be made a basis for filing

the OA. V

3. On behalf if the Respondent-2 ceunter affidavit have

been filed which indicates thati§§h£13n$representatien
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made by the applicant en 1-8-1986 was rejected en 16-8-1987.
The abplicant as per the averments ef the coeunter affidavit
of Respendent-2, made'another representatien en the same
cause of actien en 23-11-1987., There 1s ene anether reasen
why we are net inclined te grant relief prayed fer netienal
fixatien. Since the applicant has given up the relief fer

a directien te Respondents 2 ang 3 fer revised fitment en
the pests and during which he werked under Respendents 2 and
3 grant ef the netilenal and pr{forma fixatien will be whelly
ineffective, £&ince it cannot be follewed up by any benefit
te the applicant fer the subse%uent peried eof his werking

under Respendents 2 and 3.

4. In view of these undisputéd facts, we are satisfied that
the ebjectien raised by Respenrdent-2 abeut the OA being
highly belated and barred by limitatien has ferce.

5. The OA 1is accordingly dismissed as being barred by

(B.C. Saksena)

limitatien.

Membef Admn . ) i Vice Chairman{(al.RB) ‘
' j: g
Dated : August 30, 96 jpvfﬂﬂfgpjhﬂw ?5)

Dictated in Open Ceurt



F ‘ {_.
[ AN ; | .
%‘ 6733 2/2)
t . A \-‘;\'!.R i
Typed By ‘  Chegked By

I ‘Compared by Rpprzved by

‘ THE CE:‘J%RAL ADMINISTRATIVE TRIZUNAL
i HYDER4BAD BENCH HYDERABAD

/’Y“” - Jush e C- 5‘44@&7*4, e,

[ | - Ko Tend e pd.

. : THE HON'3LE SHRI ForRANGARA-FAN M(A )

1 A ORBERZIUDGE Me N7 h .
- R.&Acfﬂv%m7ﬂ7ﬂﬂr"—' ' o

' | S 1 N ) )

LR ! : | ‘ 7 - :

| | . - _ _ U.A‘.ND. ‘ ' BX -)/q}
!

AOMETTED AND INTERIM DIRZCTIONS ISSUED
AlLGyen - |

. ’,,,EEEEESEDJGF WITH BIRZCTIONS
~JISMIS5E0 :

DISANGSED A5 WITHDRAYN
ADERER/REJSCTED -
ORDER AS T3-CaOSTS.

YLIR

IT COURT

: .'E‘«'a'm qmia® aifmslm .
‘Ceuu_-l Administiative Tribun

foor (DESPATCH

17560 WS |

. : cardYE
fo a1 oag )

BYDER






